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The followinyg net of the Logislature, pieniour whiich
received ascent of the governor of Manipur on Gmii=d2 18
hereby publishwd in the Manipul Dazette.
Sd/ -
(L.Ibowcha S inah)
sucre tary L© the Govirnment of
Manipdh

THE MANTIPUR (COURTS) pernOMENT ACT, 19972
(Manipur ARGt No o5 of 1992)

A
ket

to amend the Manipudr (Cuurtg) poe, 1950 (Aect B8O of 1955) ¢

gf it enacted DY the Legislature af Manipur 1N the
forty-third year of the Republic of 1Ingia as% Follouws &=

1, Short title and commencemnents= (1) This foot wmay De galled
the Panipur (Cmurts) Amendment ACt, 1992,

(2) 1t shall come into force on such date @@ the Sraebe
Covernment HWEY, by potification in the official Gazetld,
appoint.

24 pmendment of section B g LN plouse (&) ot spobion 52
of the Manipur (Courts) Hebs yon5, for the words "five
thousand rupees’, the uwords neifly thousand cupees” shall
be substituted.

Mamo No.2/31/92ﬂLag/L. Taphal, the 0th MOV ey 1997

Copy to & 1, The acretarys Legislative Asammbly,Mamiprm

[ ]
2. The p-irector, printing & Stmtiunwry,ﬂanipur
for favour of publicatimn in the Man ipul Gazetie
f xtra=groinary dagud 10=11=920 e 18 rpgquasied
kindly to send 18 (ven) copies of the puhlicﬂhbﬂ
to the Leu & Legi&lative WEreirs Depwytmﬂnt.
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{ ThoKamini Wumes Gingh )

pssistant Oy abLsman (1 au,
Gawernmwnt of Manmiuul
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